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14 Rajasthan MES Area ?\orkérs Unlon, Adr ?cxce,
Branch Jalsalmar thrcugh its .58cretary C’hamsukh
‘ S/o Shrl Mangla Ram aqed 40 yeax:s, Valvemn,ﬂffice
fof-the Gagrlsm E-ngireer' MEb A;r Force, Jaisalmer.
2 - .Damcdar Prasad b/O shri Bhan‘aarlul aged 39 years,
) _ , - GLJE.
{\?,1 \ o Re€'._Mech. . Ofiice oféms Air Farce, Jaisalmer.
X 1\1 *e e .‘ "’*pp‘liC‘“an'tS.
oo Lo - Ve sﬁs ' ‘
‘1. : -UruOn of Indla thrOugh the becretary to the '
. , _ Government, Ministrv of D@fence. baew De lhl. :
2. _ 'Eng'iaeer-.in-(:hie_?-ff, E\rmy He-adqﬁar‘ters,,. Rew pelhi,
3. .,Garrlson Encmeer, ‘MES Air Farce, Jalsalmer.
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Present:" S S I
,,/ Mr. Vijay Mehta, Advocate, for ,the‘.app:*licagt.

e

Mr. $.K.Nanda,. mivocatc. for the respondents.
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PER z-m_,";s.i«:.mma s .

. The applicants have m0ved this C.A. with the

3

prayer that the order @as sed by the’ respondents Jmnexa
A/l andA/z rejectlng ‘the claim of the - appllcant for .

ration morey be- quashed and therespondents be directed

N

e

o make paymnt..in lieu of free ration to all the.

N - -
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- ~from laches and delay .

T4,

: authorised to fmle thia ;

<

2.

civilian employees Of M.E.5., Air Force, Jaisalmer who

were deblo;rgﬁ fin"Operatioﬁ tlfiden“~,-"_' B

2.. Notice Of the 0.8, Was given 1:0 tm reapondents

who hac‘! filed their ra r«ly tcawlfuch a. reJOinder was filed

By the appllcdnt.a. '

3..3 . ‘I‘he respfmdents hdve taken prelimmary object ion

aﬁairsst the appl.xcat*’icn that applicatlon on behalf £’

Uq;on is not maintalnable.

4

'im ag:plicatmn is suffering '

‘I‘-he ap‘plicants'carinét. derive cause:

“of act 1on on tt‘e basis Of decis.mn dated 24 .4 95 rendered

'

by this Bench. The respondents have also stated that

the Gwernmerrt CerLl&r of wm.ch the applicant wants: to

' fake advantage is not a"pllcable to M.E.o. civ1lians _

wczrkina at stat:.c formatlons. 'I‘he appllcants are n Ot .

entitled to any ratiOn mmey. The res*‘mdent‘s- have taken-

many Otm:: ob_]ec;tlons also in tmir defence .

. We have ‘heard the learned coun‘sels for_th_e parties
a"r"xi gOne thr0uqh the casez file.

A

B ‘I‘he prerent applic ata.on has bcen f led by the
‘ Unicn on behalf of its Member thrc:ugh oecretary Chalnsukh

and One DamOdar Prasad. inﬁlv;dual as applicant NO 2.

It is alleged that the Unlon is a reglstered bOdv and
Chalnsukh, ‘Jalveman is its Secretary and has been
Do e by resolutlon dated let

-19975 It is alleqed by the applicants that &rmy

s

J une,

Headquarters 1ssued ordels on 17 1 1988 b.hexeby it was )
I . i
enjomed upon offlcars to grant ration money allowance .

in lieu of free rat 10n for c:.v:.llan employees depIOyed

‘in Operatlon’trident. It is aLleged that c:.vilian
/- ,

>

employee"!s'c;)f M.E.s;.,, “Air Force.-, aisalmer,' number;ng’ 342
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inc ludmg the bald &cretary Chainsukh and appllcant
NO. 2, were deployed in operation trident. Wthh is alse
- called ~as Opevatlon hed Alert from 23.1. 1987 to 26. 6.1987
and, therefore, these czvilian employees are. entitled to
get free rat;l.on allowance or entit led to be pa::.d ration
.money _i*,‘n l_ieu of ‘ration during the sa—id.geriod ‘of such
operation as is élear from Annex.A/4. In view\of tlae
;G_ovefzimnﬁ Ciﬁ:_;:(llafs t«_t;e cage ~for gr‘an't.df allowance was
moved _and ﬂ‘subsequé.n‘t':. ly the mét£er.; éi;‘:'i_ﬁ pur sued ,lﬁf reminding
the éuthoritié‘s f?ro.rya time to time var' grant of such
allowance. In the -fm‘eantirée,,an order: v'éés-'pssééd by this
Bench in O.A. &o. 22/94 om 24 54 1995 and the respmdents
: wered 1rec-ted to make payment to civilian employees of
19 F.A.De who had - worked in eper:ation tr:.dent. Thug, in
viﬂw of the Government Circulars -and the Judgment of the
Tribunal the Members‘Of.tne applicant Unicm are entitled

to ration mmey or ratn.on allo‘x:ance the de mand :m xaspect

;,N O:E ‘which’ has keen turned-down\by t he authorltiee, ‘hence

tMsO&o' o - o

69 - During the éendeﬁcy 6{5 thié';i).A. 'th'ef appliéénts
had m/c;ved a H.A. m.th a request that respOndents be .
d:i;cted to produce the documents mntloned in the F’-A.
w""f"mse docmnts were pro:‘iuced by the respondents and have
“ been taken on record ofth:.s ﬁa. These docurent s shall

" be ccms:d ered S\Jb&eqhent ly fof dwocsal of this DA,

Te In tﬁe M, 'ﬁo. 106/1-99'7 moved by i:he -apolicahts
fox: comjenatlon of delay, it is alleged that their clalm
re lates to vear 198‘7 but the reswondents have co:nmnicated
reject:.o‘n of the demand of the appl:x.c:ants re lat:mg to

z:at:,cm money after -a prot:racted c0rrespc1mience in the

-

ya—:ar 1997 The c0uns€91 for cmpoSife parties hags Opposea

the MJA. on acccunt -Of un-:ea.SOncs,ble-delay on the



part of the Lappllcants. ErOm th@ cﬁoc‘:um‘nts as proéuced
in the Q-@.. we find that the demand of the- appllc-ants -

| relating to grar’t Of ratlon 'acney wasg passed on tothe

.Minlstry of Defence and all thrOugh the dec...s:.on was
) awal_tedg Finally, in June 1997 the declslon of tm

R

JGOV‘e__rnmé:nt of Ind:la Wcas cmnmumccted tc the ap licants
th}at‘the,ix clcz.m 15 not covered by the relevant Governe

~ment order and they are not ent.w.t 1ed Lor the same In

view of this, there .i.b no unraasonable delay in moving

- & . the anpllcatlon- 'i’he Sbjection. ot the comsel for the |
. é\:iz f resnmdents in our op:.nion does not have any force Even
{ L otherwise the case in our ‘°Pln-1°n is required tobe

4 T we flnd that the Gwermr&nt of Ind;.a, Ministry ‘of .pe fence -

dec.‘Lded “on narits. It cannOt pe rejected only on. tre

t

'nround ef limitatlcn. -

N )

8. Concldering the case of ‘the appllcant on marlts{ .

1)

~

letter No. 8(1)/87/D (Pay) SeerCQ.: dated 2nd-March, .
1987 fully covm:s the case of the, appllcant but the

# periOd «&vzr qrant oi allomance has been restrlcted up’ to

31..,.198'7. - As per thls letter civilians deplOyed in

e : -
) aper d‘thﬂ trident are ent;tled to full fleld service '
R . )
B
‘€ L concess.lms W.e .f.‘23 l. 1987 to 31 3, 198’7.'1he appl:l.cants

L | in the instant UA have claa.med the benetit Of allo, ance
ior the entlre peri o Of the:Lr workinc: i.e. from 23. 1 87
to 26 6 87 as mentioned :m pa;a 4 5 of_ athe O.A. but’ in
vmw of the chexnment ordﬂt the benefit cannot be .
extended beyond 31:3% 8‘7. .In this letter it is clearly
' mem:ioaea that “this taks effect from 23“.8’7 and Will
be in force t111 the. ahove Operaticm is ccmpleted or "
t:.ll, 31.,3 87 wmcnever is earlm»“,' and in'view Of this -,
‘ the mmbers of the applicant Un:x.c:n .can only be gr anteqd -

tl'e,haneﬁitnp-t o»-31....1'9_8'7 although tbey might have worvkes‘d
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- for a perlod subsequent thereto. "': In Our 0pinicn.trev

y

1cannort be gr anted any allwmce m lieu of free ratlon as .
per the 1etter mntxoned above on and from 1. 4 1987. The

.A. in Our opinion deserves to be aceeptea :m ‘part only.

»9«7 o : ‘I‘he O.A. ls. threfore, part.ly accepted ‘I‘he

‘ merzbers Of‘ the apnlicant thion number ing 342 including.
Chain Sukh. and the agplicant No. 2 @ any such lesser nunber
of rrembers who were posted/depmyed in "Opération Trident™
are entit led to paymnt in lieu ef free ration fr'Om 23rd- ‘

January, 198’7 to 31st March, 1987 from the. respandents

P v g

,,»,/’2: ﬁf‘zsl.s; per the letter BEO 8(1)/87/D(pay/$erv1ces) dated 02.03 19¢

i;/:/ issued by the Ministry of Defence,Government Of Indis,
g - — |

at the ‘rate and scale provided and sanctioned. by the

. Governmént for such operaticn. 'This Order be COmplied-'

{ -

N

.fn'ith rwlthin a permd of three monthb from the date of

LT \v

“““c’ommunic at 1on of thi s order .

[ oo -
- ,r_

10, ' The parties are’ left to bear thelr ‘odn costs,.

§‘ w=a) Jilae

Aa K.MISRA )
Jud:.cxal Member
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